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BEFORE THE HON ‘BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH NEW DELHI
\3\

IN THE MATTER OF:

Shyam Ji Mishra S licant
Versus
State of Uttar Pradesh Respondent(s)
2 'r:ét_fg/s Rsy 10y, ~ Order Date. 02.09,2024
(FAYEL isting.
(FN. SONEw Next Listing 22.10.2024
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I, Shashi Vindkar aged about 41 years S/o Shri
Lalaram, presently posted as Regional Officer, U.p. Pollution

Control Board, Sonbhadra do hereb_y solemnly affirm and
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matter and well conversant with the facts and
circumstances of the case and as such I am well
conversant to swear this affidavit.

2. That Hon'ble National Green Tribunal, Principal
Bench, New Delhi (hereinafter referred as Hon’ble
Tribunal) vide its order dated 02.09.2024 has passed

the following directions:

“..6. In these facts and circumstances, we implead
Jollowing as respondents:-

1. State of UP through Additional Chief
Secretary/ Principal  Secretary Environment,
Forest and Climate Change, Lucknow.
2. Principal Chief Conservator of Forest, U.P,
Lucknow.
3. Divisional Forest Officer, Sonebhadra
4. UP pollution Control Board through Member
Secretary at Building No. TC-12V, VibhutiKhand,
s ‘Gomti Nagar Lucknow-226 010
. Ministry of Environment, Forest and Climate
Change, New at JorBagh Rd, Lodi Colony, New
Delhi, Delhi 110003
. U.P. RajvidyutUpadan Nigam Limited, Obra,
Sonebhadra through its Managing Director.

\ 333&‘3‘31@ 7. Obra Thermal Power Project Limited, U.P.
Q)? RajvidyutUpadan ~ Nigam  Limited,  Obra,
. ' P, Sonebhadra through its Chief General Manager.
=== 7. Registry shall issue notices to the above

respondents to enable them to file their response
within one month after receipt of notice.
8. Liston 22.10.2024...”

Response-
3. That the Uttar Pradesh Pollution Control Board,

Dt Sonthagra

hereinafter referred as UPPCB, had submitted joint
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4 committee report as nodal agency in compliance to the
order dated 24.07.2024 passed by this Hon’ble Tribunal
vide reference no GO832/0OANo0.695/2024Dated-
30.08.2024. A copy of letter dated 30.08.2024 is being

annexed herewith as Annexure-R4/1.

4. That vides its letter No. GO805/0AN0695/2024 dated
20.08.2024 the Regional Officer, UPPCB, Sonbhdara
has directs the M/s UPRVUNL, Obra Thgrmal Project,
Obra, Sonbhadra for providing the information about
Status of compliance of conditions. of Environmental
Clearance obtained for construction of Obra-C & Obra-
D thermal Project, status of cutting of trees to construct
the Obra-C & Obra-D Project and status of planted trees
in lieu of trees cut. A copy of letter dated 20.08.2024 is

being annexed herewith as Annexure-R4/2.

_—-==5.__That the M/s Uttar Pradesh Rajya Vidhyut Utpadan

Prasidiha ?M“ 5!*"6'!

T A !‘;\
/ Limited UPRVUNL’, Obra, Sonbhadra vide letter
/ ot @2\1020 /Mu.Ma.Pra./W-2/81-B-3S dated-28.08.2024

,..:“K ’M:;m;‘:ﬁ'?,’f o }rowded the following information:-
\ : !! \¥___, /
\ OF Vi C “ The project had obtained Environmental Clearance to
g w_p’?" construct the thermal project Obra-C and has submitted
the status of compliance of conditions.

%
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/ b. To construct the Obra-C project, The project had paid
Rs9,50,400/- to Obra Forest Division for planting 8382
trees in ‘lieu of cutting of 4191 trees and paid Rs
9,33,588/ for planting 6712 trees in lieu of cutting of
1156 trees.

c. The MejaUrja Nigam Private Limited 'MUNPL’ will do
construction of Obra-D thermal project jointly with the
M/s NTPC after obtaining permission from concerned
department. To establish the Obra-D Thermal Project,
G.L.P. has not been decided yet. The cutting of trees will
be done after finalization of G.L.P. and getting
permission/ NOC from Concerned DFOs.

A copy of letter dated 28.08.2024 is being annexed

herewith as Annexure-R4/3.

6. That vides its letter No. G 0922/0A No 695/2024 dated
14.10.2024 the Regional Officer, UPPCB, Sonbhdara
has requested to the Divisional Forest Officer, Obra
Forest Division, Obra, Sonbhadra for providing the

factual report including the data regarding the land in

uestion i.e. the trees have been cut is a forest land or

{Advocate)
Tehsil-Rohertsgan)
Disit-5monare
Reg. No.-28(14)2908
Valdapta N 0ct 208 /.

Prasiddha Nath Soney %? the kind of trees, age and other details of the trees

Annexure-R4/4.

7. That vides its letter No. G 0923/0A No 695/2024 dated

14.10.2024 the Regional Officer, UPPCB, Sonbhdara

%
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has directs the M/s UPRVUNL, Obra Thermal Project,
Obra, Sonbhadra for providing the data regarding the
land in question i.e. the trees have been cut is a forest
land or not, the kind of trees, age and other details of
the trees which were allowed to be cut by Divisional
Forest Officer as well as ownership of that land. A copy
of letter dated 14.10.2024 is being annexed herewith as

Annexure-R4/5.

8. That the above response on behalf of the Respondent
No.-4, Uttar Pradesh Pollution Control Board, is

e SUbmitted before this Hon'ble National Green Tribunal,
VA e‘{?‘%

cipal Bench, New Delhi for perusal and kind

L.

e

Verified at _Sembhadlyg  on this 1€ day of October, 2024 that the

o = VERIFICATION

contents of the above affidavit are true and correct to the best of my

3\ knowledge and belief and nothing material has been concealed therefrom.
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Environment
%‘f?ﬁ‘ U.P. POLLUTION CONTROL BOARD
SONBHADRA
e wen— Rem-
Ref.No.: &7&332/0@'?\@*5‘9§/ww pate: 20/68/,624
To,
The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.
E-mailjudicial-ngt@gov.in

In Compliance of Hon'ble NGT order dated 24.07.2024 in the matter of O.A. No.
695/2024, Shyam Ji Mishra Versus State of Uttar Pradesh, and the Joint Committe
report is being filed herewith. '

It is requested that the aforesaid Joint Committee report may be presented
before the Hon'ble Tribunal for kind consideration.

Encl.: As above.
Yours faithfully,
‘f: 7 ’,w\v
(H,K%upta)
Regional Officer
Sonbhadra.
Endt. Ni aQve.
. Copy to*-
1. District Magistrate, Sonbhadra for kind information please.

9. (Chief Environmental Officer {Circle-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please.

4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New ‘Lawyer's Chamber,
Supreme Court of India, New Delhi-110001.

e

Regional Officer
Sonbhadra.
Tt | W W 162, TR At (Frre wod Bew) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
qdwTd, WTE-231216 Robertsganj, Sonbhadra-231216

9 msonbhadra@uppcbaia E-mail: rosonbhadra@uppchb.in
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Joint Committee Report in pursuant to order dated 24.07.2024 passed
by Hon'ble NGT in the matter of Original Application No. 695/2024
Shyamli Mishra Versus State of UP.

1. Hon'ble NGT vide its Order dated 24.07.2024 passed by Hon'ble NGT in the
matter of Original Application No. 695 / 2024 ShyamJi Mishra Versus State of

U.P., instructed the following:-

“.....2.The allegations made in the letter petition give arise to substantial
question relating to environment due to implementation of Scheduled enactments
under NGT Act, 2010, but before taking any further action in the matter, we find it
appropriate to obtain a factual Report for which we find it appropriate to obtain a
factual Report for which we constitute a Joint Committee comprising District
Magistrate, Sonbhadra, Uttar Pradesh Pollution Control Board, Divisional Forest
Officer, Sonbhadra and integrated Regional Office, Ministry of Environment, Forest
and Climate Change, Lucknow.

3. Uttar Pradesh Pollution Control Board shall be the Nodal Agency for
compliance and coordination.

4. Above Committee shall visit the site, interact with Project Proponent, as also
with complainant, collect relevant information and submit a factual Report within
one month to this Tribunal.

6. List this matter on 02" September, 2024.”

For accordingly, the following members have been nominated by the
concerned departments for the said committee:-
a. Shri (Dr.) Pranay Misra, Assistant Inspector General of Forest, MoEF & CC,
RO, Lucknow.

b. Shri Subhash Chandra Yadav, ADM (Judicial), Sonbhadra.

Joint Committee Report in OA 695 of 2024 Page 1 ot 9
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__V
c. Shri Kunj Mohan Verma, Divisional forest Officer, Sonbhadra Forest
Division, Sonbhadra

a. Shri Umesh Kumar Gupta, Regional Officer, UPPCB, Sonbhadra.

2. That the relevant part of the letter petition enumerating grievances of the

applicants is reproduced as follows:-

“1. This Original Application has been registered in exercise of suomoto
jurisdiction under Sections 14 and 15 of National Green Tribunal Act, 2010
(hereinafter referred to as ‘NGT Act, 2010’) on a letter petition dated 08.10.2023
sent by Shyamli Mishra alleging that for construction of colonies of Obra Power
Plant i.e. Obra ‘C’ Thermal Power Station above 50,000 trees were cut illegally in
collusion with authorities and now project for establishment of Obra ‘D’ Thermal
Power Project has been sanctioned for which about 1,00,000 trees are Iikely to be

cut and no compensatory plantation activities have been undertaken by the

project proponent.

3. The Committee members discussed and decided a date for carrying out field
visit on dated 24.08.2024. The Intimation letter had been issued to all
concerned departmental officers along with the complainant by Regional
Officer 'RO’, UPPCB, Sonbhadra vide reference No. G0812/0AN0.695/2024
dated 21.08.2024.(Annexure-1)

4. The joint committee conducted the site visit from dated-24.08.2024 along with

Joint Committee Member, Project Proponent i.e. representative of M/s Uttar

Pradesh Rajya Vidyut Uttapadan Nigam (UPRVUNL) Ltd., Obra Thermal Power
Plant, Obra, Sonbhadra. As complainant, Mr. ShyamJi Mishra or their

representative was not present at the time of inspection.
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5. UPPCB has issued Consent to Established (CTE) to M/s M/s UPRVUNL, Obra-C
project (2x660 MW) vide ref. No. 62090/UPPCB/Sonebhadra(UPPCBRO)/CTE/
SONBHADRA/2020 dated 28.08.2020.(Annexure-2) |

6. The salient observations found during visit by the joint committee members are
summarized as follows:-

a) Construction/Expansion work of M/s UPRVUNL, Obra-C Thermal Project
(2x660 MW) was found under progress. However, the work about cutting of
trees for Expansion/Construction of M/s UPRVUNL, Obra-C Thermal Project
was found completed.

b) M/s Obra Thermal Project had planted sapling in lieu of cutting of trees for
the construction of project of residential collony under Obra-C project
through concerning forest department. The officials of Obra Forest Division
planted 8382 saplings at obra sector-9 (Ka) Area 7.62 Hectare and 6714
saplings at obra sector 9(Kha) Area 6.10 hectare.

c) The site Photographs of Obra Sector 9 (Ka) and Obra Sector 9 (Kha) are as

follows:-

Joint Committee Report in OA 695 of 2024 Page 3 of 9




Fig. 2.Site Photographs of Plantation Area of Obra Sector 9 (Ka), Obra

Fig. 3.Site Photographs of Plantation Area of Obra Sector 9 (Kha), Obra

d) Primary marking and Counting work of tress for deforestation was found
under progress at proposed establishment of M/s UPRVUNL, Obra-D,
Thermal Project, Obra, Sonbhadra. The Photographs about site visits are as

follows:-
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Fig.4. Photographs of site proposed for deforestation to established Obra-D

Thermal Project.

e) Divisional Forest Officer 'DFO', Obra Forest Division, Obra, Sonbhadra
informed that the Joint committee inspection are under process to
determine the impacted area along with trees for the construction of Obra-
D Thermal Project. No work of construction of Obra-D project was found
under progress.

7. Regional Officer 'RO’, UPPCB, Sonbhdara requested Divisional Forest Officer,
Obra Forest Division, Obra, Sonbhadra Vide letter No. G0806/0A No 695/2024
dated 20.08.2024 for providing the information about status of cutting trees
for the construction of Obra-C Colony, details about NOC issued by the forest
department for cutting of trees, planted trees in lieu of the trees being cut for
the establishment of Obra-C Colony and M/s Obra-D Thermal Power Plants.
etc. (Annexure-3)

8. The Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra vide their
letter no.- 463/0Obra/ 10 Case dated 27.08.2024 (Annexure-4) with letter no.
55/Chopan/10 Case Dated 27.08.2024 of Sub-Divisional Forest Officer, Obra

Forest Division, Obra has provided the following information:-
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8.1,

8.2.

8.3.

8.4.

Iz

The Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra had
issued permission for cutting of 4191 affected trees for construction of M/s
Obra-C Thermal Project, Obra, Sonbhabra vide their letter no.-1784/ Obra/
37 dated 25.11.2016. Thereafter, the Divisional Forest Officer, Obra Forest
Division, Obra, Sonbhadra had issued permission for cutting of 1156
affected trees for construction of M/s Obra-C Thermal Project, Obra,
Sonbhabra vide their letter no.-3029/ Obra/ 37 dated 05.03.2018.

The Land Arazi number 2327KA Category 6-2 of Village-BilliMarkundi is

covered under Obra-C thermal project and registered with the name of .

M/s Uttar Pradesh Rajya Vidhyut Utpadan Nigam Limited 'UPRVUNL,
Obra, Sonbhadra in revenue record, which is not advertised in gazette
about Section-20 for village of Billi Markundi.

M/s Uttar Pradesh Rajya Vidhyut Utpadan Nigam Limited 'UPRVUNL,
Obra, Sonbhadra had desisted of affected 4191 trees and 11.56 trees i.e.
total 5347 trees after obtaining permission of concerned forest division to
construct the Obra-C Project.

M/s UPRVUNL, Obra, Sonbhadra had planted trees in the sequence of
deforest trees to construct the Obra-C Project through Obra Forest

Division, Obra, Sonbhadra which detail are as follows:-:-

? Name of | Plantation Name of Area, Area Nos. of _ Nos. of ‘ Survival
No. the Forest Year where (Hectare) planted alive percentage
Range plantation done | . trees plants
1| Dall 2021 | ObraSector | 7.62 8382 6301 ‘ 7517
| 9(Ka)

73
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2. Dalla 2022 Obra Sector | 610 6714 5397 80.12

|

Above Plantation is as per the Standard of Forest Department.

9{Kha)

8.5. The Joint inspection is under progress to determine the impacted area
along with affected trees for the construction of Obra-D Thermal Project.
8.6. The Obra Forest Division, Obra, Sonbhadra had not issued permission for

cutting of trees to construct the Obra-D Project at present.

. Regional Officer, UPPCB, Sonbhdara vide letter No. G0805/0OAN0695/2024

dated 20.08.2024 has asked M/s UPRVUNL, Obra Thermal Project, Obra,
Sonbhadra for providing the information about Status of compliance of
conditions of Environmental Clearance obtained for construction of Obra-C
&Obra-D thermal Project, status of cutting of trees to construct the Obra-C

&Obra-D Project and status of planted trees in lieu of trees cut.

10. The M/s Uttar Pradesh Rajya Vidhyut Utpadan Nigam Limited ‘UPRVUNL,

Obra, Sonbhadra vide their letter no.-21020/Mu.Ma.Pra./W-2/81-B-3S

dated28.08.2024 (Annexure-5)has provided the following information:-

10.1. The project had obtained Environmental Clearance to construct the
thermal project Obra-C and has submitted the status of compliance of
conditions.

10.2. To construct the Obra-C project, The project had paid Rs 9,50,400/- to
Obra Forest Division for planting 8382 trees in lieu of cutting of 4191 trees
and paid Rs 9,33,588/ for planting 6712 trees in lieu of cutting of 1156

trees.
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10.3. The MejaUrja Nigam Private Limited 'MUNPL" will do construction of
Obra-D thermal project jointly with the M/s NTPC after obtaining
permission from concerned department. To establish the Obra-D Thermal
Project, G.L.P. has not been decided yet. The cutting of trees will be done
after finalization of G.L.P. and getting permission/NOC from Concerned

DFOs.

Conclusion / Recommendations / Suggestions:

M/s UPRVUNL, Obra, Sonbhadra had planted 15096 trees in lieu of cutting of
5347 trees to construct the Obra-C Project through Obra Forest Division, Obra,
Sonbhadra. As per information provided by forest division, 11680 trees are alive
out of planted 15096 trees and percentage of survival of trees was found as per
standard. To establish the Obra-D Thermal Project, G.L.P. has not been decided
yet. The cutting of trees will be done after finalization of G.L.P. and getting
permission/NOC from Concerned DFOs. Hence, the suggestions of the joint
committee are as follows: -

a) M/s U.P. Rajya Vidhyut Utpadan Nigam Limited, Obra, Sonbhadra must

ensure that fencing should be done around planted trees in Obra Sector-9
(Ka) and Sector-9(Kha).

b) M/s U.P. Rajya Vidhyut Utpadan Nigam Limited, Obra, Sonbhadra must

ensure the survival percentage of planted trees as per standard of forest

department.
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¢) Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra. must
ensure the cutting of trees as per law to construct the Obra-D project.

d) Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra must
initiate action against defaulters as per law, if any evidence comes into light
about illegal cutting of trees to construct the Obra-D project.

The above Joint Committee report may be filed for kind information and

consideration of this Committee.

Name of the Committee members \ Signature

1. | Shri (Dr.) Pranay Misra,

Assistant Inspector, _
- ,,-‘-/-‘-.

| General of Forest, MoEF & CC, L

RO, Lucknow.

" 2. | Shri Subhash Chandra Yadav,

ADM (udicial), Y’gv\

Sonbhadra.

3. | Shri Kunj Mohan Verma, = -

Divisional Forest Officer,

Sonbhadra Forest Division, Sonbhadra

| 4. | Shri Umesh Kumar Gupta,

Regional Officer, @9/

UPPCB, Sonbhadra

Dated:29.08.2024
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J-13012/144/2007-1A.11 (T}
Government of India
Ministry of Environment, Forest and Climate Change

Indira Paryavaran Bhawan, Jor Bagh Road,
Aliganj, New Delhi-110003.

Dated: 21.06.2016

The Chief Engineer {Civil-New Projects), )

M/s Uttar Pragdzsh Rajya Vidyut Utpadan Nigam Ltd.,

{U.P Govt..undertaling}

7% Floor, Shakti Bhawan Extn.,

14 Ashok Marg, Lucknow-226001, «

E.mail: ce.civil. newprojects@uprvunl.org
Sul: Expankion of Obra TPP by addition of 2x660 MW at Obra, Tehsit
Robertsganf, District Sonebhadra, Uttar Pradesh by M/s Uttar Pradesh
Rajya Vidyut Utpadan Nigam Lid, {UPRVU&} - reg. Environmenigl
Clearance. _ .
Sir, : :

This has reference to your online - application dated 11.09.2015 ang

essential/additional documents submitted vide letters dated 23.11.20185, 14.01.2016
and 28.02.2016 w.r.t the aforesaid project. The Mindstry has examined the proposal,

2. 1t is inter-alia, noted that the ToR for preparation of EIA/EMP report for 2x500
MW was accorded by the Ministry on 08.10,2007. Public Hearing was conducted op

" 18.12.2008. Based on the EAC recofmmnendation in its 38w Meeting held during 14%..

15" November, 2011, the request of UPRVUNL for change in unit configuration from

3. The revised EIA report was appmiséd by the BEan during its 60w meeting held

‘en Noveinber 5.6, 2012, Accordingly, MoEF vide letter dated 18.04.2013 divecied

UPKYUHL o cc&l-lfa:t the {rgsh AAQ, Water & Soil data and revise the EIA/EMP report,

“ The proposed expansion' TPP will be located within the cxisting 1PP land and
no additivual land would be required. Kaimur Wildlife Sanctuary is located at a
distance of 7.7 km from the Pproject site. The application for obtaining clearance from
NBWL was submitted on 15, 12.2012 and the same is under consideration by
MoEF&CC, Further, MoEP&CC vide their Draft Notification dated 22.09.201% have
Proposed the extent of eco-sensitive zone as 1 km all around the boundary of Kabur

) Wiidiifg: Sanctuary. The cost of the project is Rs. 8,777.71 crores,

5. Jamarpani Coal Mine of Brahmani Basin, Rajmahal group of Coalfields,
Jhurkhand was allotted by Ministry of Coal for the proposed expansion, The boiler will

.be designed for 100% domestic coal {worst case scenario). However, till .100%

domestic coal e available, 70% imported ang 30% domestic coal will be Gscd, The
30% domestic coal will be sourced from the linkage coal of the old units which will be
phisid out before the commissioning of the proposed expansion TPP. A revised MOU

" Laa bpey entered into with MMTC on dated 24.02.2016 for the desied coa)
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characteristics and quantity. As per revised MOU, the sulphur, ash and GCV are
;%:;%ﬁctigﬁ L(lm"d qa;zci §,000-5,500 Kcal/Kg respectively. The imported coal
reguirement will be 3.4 MTPA, which will be blended with domestic coal 1.6 MTPA
(70:30). Consent for transporiation of imported coal from Port to project location has
been‘sccorded by Railways vide their letter dated 16.10,2015, )

6. The water requirement is 85.63 MLD and will be sourced from Obra Dam on
Rihand River (upstream), which is at a distance of 1.5 km from the TPP. Water
allocation is available vide letter dated 13.07.2009. High Concentration Sturry
Tisposal {HCSD) shall be installed for'the. ash disposal, M/s. Jaypee Cement Ltd.,
Daia, District Sonebhadra, UP. has expréssed interest to lift the fly ash generated

from the TPP,

7. Based on the information, clarification, documents submitted and
presentations made by you and your consultant, viz, BHEL, PCRI, Haridwar before the
bapert Appraisal Committee (Thermal Power] in its S0 & Sqn Meetings held during 28»
254 January, 2016 and 31¢ March, 2016 respectively, the Ministry hereby accords
cavironmental clearance to the above project under the provisions of EIA Notification
dated September 14, 2006 and subsequent amendments therein  subject to
compliance of the following Specific and General conditions:

&.  SBpecific Conditions:

e D0 is subject to the cﬁea;'ance Jiom the Standing Committee of the NBWL.
Further, the grant of EC does not necessar ly imply that wildlife clearance shall be

[eH

granted 1o the project. The proposal of wildlife clearance will be considered by the -

respective authorities on its merits and decision taken, The investment made in the
project, if any based on EC, in anticipation of the clearance from wildlife angle
shall be entirely at the cost and risk of the project proponent and MOEF shall not be
respunsible in this regard.in any manner, ' '

&} The activn plan submitted Jor phasing out the existing' old Units shall be duly
dmplemented in a time bound manner. Further, the standards notified by the
Mimistry on G7.12.2015 for thermal power plants shall also be complied by the
caisiing Units,

] The EC is recommended for 70% imported and 30% domestic coal. The PP shall
apply for suitable amendment of EC after obtaining the EC end FC of the knked
coal block or if there is any change in the proposed source of coal.

(v} The Sulpiur and ash content of imported coal shall not exceed 0.6% and 12 %

tespectively. The Sulphur and ash content of domestic coal shall not exeeed 0.9%

- wnd 32% respectively, In case, of variation of quality at: any point of time, fresh

| igjerence shall be made to the Ministry for suiteble amendments to the
environmental clearance. )

W) Detailed credible Action Plan for fly ash Utilization Jrom the existing and expansion

units in. compliance to the Ministry’s Notifications shall be submitted 1o the
Ministry, The detalls (size, location and liner system, including capping if any for

- old ash pond) of existing ponds along with quantity of ash and that Jor proposed
units should be provided, : .

v Asa precaufionary measure fo prevent the entry of heavy metals into food chain,
the PP should: fi) immediately barricade the polluting ash dykes and the
contaminated area including agricultural fields of farmers, fi} the PP should
Texaniue  the possibility of aoguiring the agriculture s - after paying

’i  Page2of8 %«\‘u
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compensation to the farmers, and (iii} the fields should not be used Jor cultivation
til they are decontaminated.

e . led by PP indicates contamination of seoil by heavy metals
o) f,;g:ﬁ;;%?:; J:‘;?ggi;ﬁcf fsfrm, there is a need (o carry out detailed assessment for
sail contamination to know the extent farea & depzh} of cfmiam:’naticn and thg_n
preparation of remediation plan through a competent organization / agency in this
field. Based on such study, the PP should underiake both short and long-term
mitigation measutes including bioremediation technologies to decontaminate the

polluted sites and prevent further pollution from existing ash dykes.

iiij The PP should immediately undertake the study not only relating to the
i Smi{anit‘nafcd sites, bul also the details on the number of ash dykes and the areq
covered by ‘ash dykes, the amount-of ash lying in the dykes, the volume of effluent
discharged, and curren! status of these dykes should be made available Jor
evolving effective decontamination strategies,

As FP hae indicated about achieving zero discharge of effluent, the details of
propused sysiem are requived to be provided by PP of the I:? MLD ETP proposed,
including proposed R.O. system, management of R.O. reject as well as ash
overflow and its recycling arrangement,”

(¥} The FP should also undertake short and long-term studies on health disorders
ameng people living within the contaminaied area.

fixj

{2t The PP should create an Environment Cell exclusively for Obra TPP, which shall
wise look into the management of fly ash dumps and monitor decontamination
programme of the contaminated sites. The Cell should include one ecologist, one
soff sm“mﬁsfjmz‘cmbz'oiogfs{, ong environinental scientist/ engineer, one plant

ii] As commitied, a minimum amount of Rs. 85 crores shall be earmarked for the

{xiii} Vision document specifying prospective plan for the site shall be formulated and
submitted to the Regional Office of the Ministry within six months, '

friv} Hartiessing solar power within the premises of the plant particularly at available
toof tops shall be ‘carried out and status of implementation including actual

seheration of solar power shall be submitted along with half yearly monitoring
repord,

(v} A long term study of radio activity and heavy metals contents on cosl to be used
shall be carried out through a reputed. institute and results thereof analyzed
eIy two  year and Teported along with monitoring reports, Thereafter
“ieckenisi oy an in-buill continuous monitoring for radio activity and heavy

‘vetals in coal and fy ash {including bottom ashj shall be put in place.

ixvi) vnline continuous moniloring system for stack emission, ambient air and
~hivent shall be installed,

Page Jof8
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+ bxvil) Righ Efficiency Electrostatic Precipitators (ESPs) shall be installed to ensure that
particulate emission does not exceed 30 mg/Nm3 or a8 would be notified by the
Ministry, whichever Is lesser, Adequate dust extraction system such as

- cyclones/bag fillers and water spray sysiem in dusty areas such as in coal
handling and ash handling points, transfer areas and other vulnerable dusty
-areas shall be provided along with an environment friendly shudge disposal
system, .

{xvifi] The. S0, NOx and Hg emissions shall not exceed 100 mg/Nms, 100 mg/Nm?* and
0.03 mg/Nm? respectively,

xix! The specific water consumption shall not exceed 2.5 m¥MWh and zero waste
water discharge shall be achieved, K

P Aucquate dust extraction system such as cyclones/ bag filters and water spray
system in dusty areas such asg in coal handling and ash handling points, transfer
areas and other vulnerable dusty areas shall be Provided,

{xxi) COC of atleast 5.0 shall be adopted,

1z} Mouitoring  of surface water quantity and quality shall also be regularly
couducted and records maintained. The monitored data shall be submitted to the

xxv} Additional soil for leveling of tiig Proposed site shall be gencrated within the sites
{to the cxtent possible} so that natural drainage system of the area is protected
and improved, - '

(o] Ply ash shall be collected in dry form and storage facility {silos) shall be provided.
Mercury and other heavy metals (as, Heg, Cr, Pb etc.) shall be monitored in the
. buttom ash. No agh shall be disposed off in low lying area,

{oxvid) No mine void filling will be undertaken as an option for ash utilization without
o adeguate lining of mine with suitable media such that no leachate shall take
. Place it any point of time. In case, the option of mine void filling is to be adopted,
pnor detailed study of sell characteristics of the mine area shall be undertaken
from an institute of repute and adequate clay lining shall be ascertaineg by the
State Pollution Control Board and implementation done in close co-ordination

with the State Pollution Control Board, '

i Fucitive emigsion of fly ush (dry or wet] shall be controlled such that no

agrieniiura] op non-agricultural land is affected. Damage to any land shall be
mitigated and suitable compensation provided in consultation, with the local

Fanchayat. .
i Puge 4 of' 8 c&y\\uu_
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’(mx;v Green Belt consisting of three tiers of plantations of nhative species all around

plant and at least 50 m width shall be raised. Wherever 50 m width is not
feasiblé a 20 m width shall be raised and adequate justification shall be
submitted to the Ministry. Trec density shall not be less than 2500 per ha with
survival rate not less than 80%, © |

{wor) Green belt shall also be developed around the Ash Pond over and above the
" Green Belt around the plant boundary,

() The project proponent shell formulate a well lajd Corporate Environment Policy
and identify and designate responsible officers at all levels of 'its hierarchy for
ensuring adherence to the policy and complience - with the conditions
stipulated in this clearance letter and other applicable environmental laws and
regulations,

{xxxil) C8R schemes identified based on need based assessment shall be implemented
in consultation with the village Panchayat and the District Administration
starting from the development of project itself, As part of CSR prior identification
of Jocal employable youth and eventual employment in the project after imparting
relevant training shall be also undertaken. Company shall provide separate

 budget for community development activities and income generating
Programies. '

fxadii) For proper and periodic monitoring of CSR activities, 1 CSR committes or a
Hocial Audit corumittee or 3 suitable credible external agency shall be appointed.
CSR activities shall also be evaluated by an independent external agency. This
evaluation shall be both concwrrent and final, :

B}  General Conditions:
il Spaer for FOD shall be provided for future installation as may be required.

i} The treated effiuents conforminig to the prescribed standards only shall be re-
tircutated and reused within the plant. Arrangements shall be made that
«fflucnts and storm water do not get mixed,

FE sewage treatment plant shall be provided {as applicable! and the treated
sewuge shall be used for raising greenbelt/plantation, ‘ .

fiv) Adequate safety measures shall be provided in the plant area to check/minimize
spontaneous fires in coal yard, especially during summer séason, Copy of these
measures with full details along with location plant layout shall be submitted to
the Ministry as well as to the Regional Office of the Ministry.

v Storage facilities for auxiliary liquid fuel such as LDO/ HFO/LSHS shall be made
in the plant area in consultation with Depariment of Explosives, Nagpur.
Sulphur content in the liquid fuel will not exceed 0.5%. Disaster Management
Plan shall be prepared to meet any eventuality in case of an accldent taking
place due to storage of oil. -

{vil Pirst Aid and sanitation arrangements shall be made for the drivers and other
~antract workers during construction phase.

fvid Noise levels emanating from turbines shall be £o conbrolled. such that the noise
1y the waork zone shall be Himited to 85 dB{A)} from source. For peuple working in

Peye.5 of 8
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the high noise area, requisite personal protective equipment like earplugs/ear
mufls ete. shall be provided. Workers engaged In noisy areas such as turbine
area, air compressors elc shall be periodically examined 1o maintain audlomeatrie
record and for treatment for any hearing loss Including shifting to non noisy/lese
noisy areas, :

(viii} Regular monitoring of ambient air ground level concentration of 80;, NOx, PM.s

& PMie and Hg shall be carried out in the impact zone and records maintained,
if at any stage these levels are found to exceed the preseribed limits, neccasary
control measures shall be provided immediately, The location of the monitoring
stations and {requency of monitoring shall be decided in consultation with SPCR.
Periodic. reports shall be submitted to the. Regional Office of this Ministry. The
data shall also be put on the website of the company. : : G

Utilizatiun of 100% Fly Ash generated shall be made from 4@ year of operation.
Status of implementation shall be reported to the Regional Office of the Ministry
from time to time. ’

Provision shall be made for the housing of construction labour {as applicable)
within the site with all necessary infrastructure and facilities such as fuel for
cocking, mobile toilets, mobile STP, safe drinking water, medical health care,
wiche cte. The housing may. be in the form of temporary structures to be
rimoved after the completion of the project.

The project proponent shall advertise inn at least two local hewspapers widely
circulated in the region around the project, one of which shall be in the
vernaenlar language of the locality concerned within seven days from the date of
this cleurance letter, informing that the project has been accorded environmental
clearance and copiss of clearance letter are available with the State FPollution
Cantivl Buard/Committee and may also be seen at the Website of MoEP&CC at

http:/ fenvior nic.in.

{xii} A copy of the clearance lettes shall be sent by the proponent to concerned

sunclayat, Zily Parisad / Minicipal Corporation, urban local Body and the Local
NGO, if any, from whom suggestions/representations, if any, were received while
procecsing the proposal, The clearance. letter shall also be put on the website of
the Company by the proponent. -

(¢} The proponent shall upload the status of compliance of the stipulated

enwirgrimental clearance conditions, inchuding results of monitored data on their
webnite anud shall update the same periodically, it shall simultaneously be sent to
the Regional Office of MOEF, the respective Zonal Office of CPCB and the SPCR.

" ‘the criteria pollutant levels. namely; SPM, RSPM (PMas & PMig), SO, NO.

iy

xvl

{ambient levels as well as stack emissions] shall be displaygd at a convenien{
location near the main gate of the company in the public domain.

| The environment statement for each financial year ending 31» March in Form-V
4s is mandated to be submitted by the project proponent to the concerned State
Pcllution: Control Board as prescribed under the Eavironment {Protection) Rules,
198G, uy amended subsequently, shall also be put on the website of the cuInpany
zloip with the status of compliance of environmental clearance conditions and
shall also be sent to the respective Regional Offices of the Ministry by e-mail.

A \ X 5 the status of the
The project proponent shall submit six monthly reports on
implementation of the stipulated environmental safeguards to Moggﬁfgg
its Regional Office, Central Pollution Control Board and Stat u
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Control Board. The project proponent shall upload the status pf compliance

of the environmental clearance conditions on their website and update the
" same periodically and simultancously send the same by e-mail to the
. Regional Office, MoEF&CC. ‘

(xvi} The progress of the project shall be submitted to CEA on six monthly basis,

{xvii) Regional Office of the MoEF&CC will moriitor the implementation of the
stipulated conditions. A complete set of documerits including Environmental
impact Assessment Report-and Environment Management Plan along with the
additional information submitted from time to time shall be forwarded to the
Regional Office for their use during monitoring. Project proponent will up-load
the compliance status in their wehsite and up-date the same from time to time at -
least six monthly basis. Criteria pollutants levels including NO, {from stack &
ambient air) shall be displayed at the main gate of the power plant.

{xviiii Separate funds shall be allocated for implementation of environmental

protection measures along with item-wise break-up, These cost shall be inchuded

- as part of the project cost. The funds earmarked for the environment protection

measures shall not be diverted for other purposes and year-wise expenditure
should be reported to the Ministry. .

{xix} The project authorities shall inform the Regional Office as well as the Ministry
regarding the date of financial closure and final approval of the project by the
concerned” authorities and the dates of start of land development work and
commissioning of plant. . .

{nx] Full é:nup::ration shall be extended to the Scientists/Officers from the Minictry /7
Regional Office of the Ministry / CPCB/ SPCB who would be monitoring the
compliance of environmental status,

C)  An as built or as completed report on EMP to be submitted stating the
scope/extent of work envisaged in the EIA along with estimated cost vis-a-vis the
actual completed works and cost incurred. A certificate/completion certificate
accordingly, shall have to be submitted before commissioning of the TPP,

t.  The Ministry reserves the right to revoke the clearance if conditions stipulated
are not implemented to the satigfaction, The Ministry may also impose additional
enviranmental conditions or modify the existing ones, if necessary.

9. The environmental clearance accorded shall be valid for a period of 7 years
from the date of issue of this letter to start operations by the power plant,

‘0. Concealing factual data or submission of false/fabricated data and failure to
curuply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment {Protection) Act.
986, :

i1, In case of any deviation or alteration in the project proposed including coal
tansportalion gystem from those submitted to this Ministry for clearance, a fresh
refefence should be made to the Ministry to assess the adequacy of the oqnditian{s}
imposed and to add additional envirorimental protection measures required, if any.

12, The. above stipulations would be enforced among others under the Water
(Frevention and Control of Pnllutioh) Act, 1974, the Air {Prevention and Control of
Pollution) Act, 1981, the Environment {Protection) Act, 1986 and rules there under,

Page 7of 8
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Management, Handling & Transboundary Movement) Rules, 2008
ﬁnﬁgﬁﬁ?gﬁé th:ﬁblic iiabi!ity Insurance Act, 1991 and its amendments.

" Any against this environmental clearance shail lie with the National
i‘?éms ?‘?%ht?gg?ailf b%efcmd, within 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010, : ‘

Yours faithfully,
61/4)
(Dr. 8. Kerlketta)
Scientist ¥*
Copy to: .
1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, Néw Delhi
110001,

2. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New
Delhi-110066, ,

3. The Secretary, Department of Environment, Govt. of Uttar Pradesh.

4. 'The Chairman, U.P. Pollution Control Board, PICUP Bhawan, 3w Floor, B-Block,

Vibhuti Khand, Gomti Nagar, Lucknow-226010, o

The Additional Principal Chief Conservator of Forests - {C), Ministry of

Environment Forest and Climate Change, Regional Office {Central Region),

Kendriya Bhawan, 5% Floor, Sector - H, Aliganj, Lucknow-226020

6. ‘The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Dethi-110032,

o

7. The District Collector, Soniebhadra District, Govt. of VP,
& Cuard file/Monitoring file, AR
Y. Wobsite of MOEF&CC 6!

{Dr. 8. Kerketta)
Scientist

srferyrret arfersn
A W Ty P e v
30 Yo 1wz fo39 3o faafive
18T Yy "
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—_— geu afras o o, . OFFICE OF THE CHIEF ENGINEER
v el wraus » & ) AND PROJECT CO-ORDINATOR
sae ay Rige ftata &l 7 OBRA THERMAL POWER PROJECT
soroyofiowcaren Mol U UPRYIDYUT UTPADAN NIGAM LTD,
{40890 WhEW @ gy} LAUP cown, Undertaking)
110 300 : SN 231219 #.0.0808 - 12124
ot - whne (uowp) DISTRICT SONERHADRA (P}
' CIN-UADIOLI PISRUSGC005065
No YTAQ scomaw-t fRandg " Dated. D April 2024

UL Cemgiliee feport tor the period of October 2023 ro March.2024 in respeet of BC granted for
=5t MW Obra-C TPS by MoEF&CT on dated 21.06,2018

e N, Kerketea,
Seehudist * b,
Ministary of Environment, Farest and Climate ¢ “hange,
fnddirs Poryasuran Bhovwan, )
Joriagh Road, \ligany,
New Delba-1 10003

Llear Nir,

+ Inreference to the £C granied by MoEF&CC for expansion by addition of 2x660 MW coul

ased Obis ¢ TPS of M/s UPRVUNL at Obia. Thermal Power Swtion kindly find attached herewith the
compliance report for the period of October,2023 1o March, 2024,

el - As above, )
' oM
g W\
a0
(Radheyviofin; 2 7y
, . anager ( Proj anager i\' i
Neo 045 W Lot dated - 2 %‘!'/ oant I,w&; - \‘”.2,2 o
Cop v arded oy the following for information and n c&sé‘:ﬁy At . % Th 202 a1 =
i Rewoni’ Drrectorate (Nosthy, PICUP Bhawan, Vibhuti Khand, Gonall Nagar, Lucknow-204010,

Lt Poblunon Control Board {E-mun! epebluckaow i debroadind.in,
Redhonal Ottiee, State Polution Controf Board, 167 Novth Mohat, Nea. Chands Thotal, Robeftsgany,

softophg oo b B

CLACNGS Blawaen, R K, Puram Sectore . Now Dl

: r {Prafect !
N N . ,,,, .{2_“,
N 33‘7’8 GO Lo daged - ﬁ;%"'g/ %ﬁ

Copyv lorvanded the following for information and HECOSSATY Action:-

Ui Chicf Fuiimea., Civil New By ofects-1. T* Foor Shaks Bhawan Fxn,.

i Chief Eogieer (Construction), Obra-C. Obra TPS, Oheg.

(%3, Chict Project wanager, Pragati, UPRVUNL, Shaksi Bhawan, 14-Aghok Murg, Lucknow with the
request that complisnce report may please be uploaded an the Nigam's Website

the, BV Oia O Uit ction Crrcle-i& 4, Obra
N2
v %\W ’

Luckopw

Execatie Dngimeer. Obea € ¢ onstruction Bivision-1V, (b,

_ vl
{ﬁuah?&inmai :
; %‘gm’mi_ﬁls Bugir ( Projecy Maanager:

an



26, | 389

2x660 MW Qbra-C TPS at Obra, Distt.- Sonebhadra
Compliance report for the period of October, 202310 March, 2024
on Terms & Conditions of MoEF&CC dated 21-08-2018

x

1. Propasat No. D IAUPITHE30897/2007
2. Filano, T80 44/2007-1AHT)
3. Category of the proposal = - Thermal Projects )
4. Nams of the proposat ; Expunsion by addition of 2xe60 MW codl based Obra
‘C"TPS of M/3 UPRVUNL at Obra Thermal Power Station
5 Bateof subinission H 23 Nov 2015
8. Nomuoofthe project proponent along with contact details:
" 8) Narme of the proponent g Uttar Pradesh Rajya Vidyut Utpadan Nigamlid,
I Contact Details H Chuet Genergt Managsr, Obsa Thermal Power Station,
Lipa
e St ) Uttor Pradesn
dy Dagery b Soncbhadra
P oo, : 226001
Emaitiagr s ol vty
Mob.le No.: 9415900575
Glaus | " SPECIFIC CONDITIONS ‘COMPLAINGE ]
& Nog, f ; ’
OSSO - A ettt ottt et — — ime .—-—-.»mw __m.w.__.v.?
b The EC s subject to the clearance from the | Wildlife clearance has peen Shtained from

Standing Commnittee of the NBWL. Further, the competent authonty, and copy of the
the grant of £C does not vecessarily imply | same has alreadly been submimed to i

| that widlite clearance shall be grantec 1o | MoEF&CC,
the Fugeet, The proposal of wilntite e
slegrance. will  he considered by the

PrEsBestve authorties on g merits gt -

I degision taken, The investment mate in ha
wroject, it any Based on EC, in anticipn: on |

| ot the cleasrance from witdiire angle shal he .
Latirely o1 the vost and risk of the PID st . ;
proponent  and  Megr shall not pe E '
Feam Bl i this fegard wy any manper

— R S— p— S j = —

st
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’ i T he action plan submitted for phaging o vz""“ﬂ%‘é’ué‘i’;{&i 50 MW ‘Uit #1 to 5) and thr ce
P the cxsung ol Units shall be duly | units of 100 MW {Unit¥8 1o 8} under Ghre 3
waplemanted w1 g time bound manner, | ‘ATPS have been phased out, Five units of
Furthe., the standards notified by the | 200 MW {Units o 10 13) are presently a
Miustiy on D712 2015 for theimsl poweer | aperahive under Obra B TPS,
p{-;:ﬁ: holl alse be compilad by theexisung RAM work &1 unit# 3, 15, 11812 hasbass, |
i complated thraugn M/is BHEL During B&M z
i ’ work ESP of 98 9% stficiency have been
installed in unit # 9, 10, 14812 and SPMlavel
| . ’ n the flue gas through the chirmney is i
. ? ' maintained within 100 mg/Nm? which is as
pes the imit fixed by MoEF/CPCB. Unit# 13 s
‘ presently under shut down and R&M workis |
i f I i progress. In unit # 13 also ESP of 99.0% ;
: } efficiency with 4 design SPM tevel within 100 |
i ME/Nm® has bes instalied, {
a6} e £ r&gammend;% i‘q{' ?O%Tmpértﬁ?ﬁé Wfﬁé x}nger cen'st%iﬁgws«t;g; é};ém

and 30% aomestic coal. The PP shall apply * case of any daviotion with espect to the £0,
o wmarable amendment of E£C avgrn the same shall be applied for suitable
. Obtesting the EC and FC of the linked cool | amendmen.
i bloon ar ¥ there s any change in the |
TabGLed source of coat,

LY

) The Sulphut and ssh content of %&iiﬁ?ﬁqé project is S&Jeﬂu:;@;ﬁ}&mw&. in
coal shal not exceed 0.6% ano 199% | casa of any deviation in the sulphur and ash
| frspectvely, The Sulphur and ash comant | content inimgorted and domestic coal w. .t §
. Tdomienlic cost shall not excend G.d% ond | e EC, same shati ba applied for sullabie
32% respecuvely. in rase of veriguon of | modification.
! Huantity ot any poist of e, fresh i
 roference shall be made to the Ministry for | |
suitable amendments to the environmentat ’

| clearance . . |
i -

Vi Dethne s cragibie Action Plan ror Hy iyl Projecr is unger

contucion stage and e ,
Lniizat s from the e SHNE and expancion Pan for fly ash utazation has beer submitted
Wls ' compliange o the Mimst /s tothe itstry, i
ot atons sl be submitted 1o e . o
My, The detaly (size, location ano Lier For !\:‘Yi.‘li{éﬂg Lt of Obra TPS, Flyash |
Povster noluding Capry ;:mi‘ for old ssh s being wilizedt in < ement maﬂufaczwing
L ROT UL oxisting ponds along with fquo Lty Huougn M/s Utrataen and for manufacturing
| of ash Gud that for proposat unit shoulcbe O Y ash bewed  brick through  brick
| provided. manutacturers. Work order has been plaged
Lo . for lifting of 14.30 LMT agh deposed in tow
; o ing aree and amendeq Blond queries, Liky rig

i of 13.71 LMT out of LMT ash 13 already done.

EROB—

{b) Reclamaton af (ow bying area,

i
]
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S T e ,
mf for uulization of axisting Bottam Ash lying at |
1 Ash Dyke.

Work order for 3 Lack MT fly ash iting from

! 2X660 Mw Obra C’s 5ilo has been awarded
MiS  Ultratech ¢o° Yse in  cement |
MANUTBCIUNNG,  And tender of balance |

! 4 quantiy of iy agn witich is generated froem
[Obra C's unit has been nvited which '
Technicel Bid shail b Cpened on 20,04.2024, '
} 8nd another tender far lifting ot 8 LMT pong ;
o S | 88h generateq from Obra C°s unit to laying in |

j - } ' lowlying arag ig Lnder process and order o be
{ . E ilaced shusrily, Excopt above @ tander for .'
; [ Ulting of 10 (M7 pond ash generated from i
oo ' - | Obra C’s unit 1o laying in low lying area to be f
3 inviteqd shortly.

M |

I . e - ———— e S bt o ..
{wi} | As n Precautionsry measure to prevent the Being complied as atready mentioned inthe ’

putiuting ash dykes and the SoMaminatg ,L This is 2lse mform that new ash dvke is L
| area including agricultyral fields of farmars, | Proposed to pe constructed far Obra © ang |
') the PP shaulg gxamine the possitiliny of  Presently pr. Oposed the raising of existing ash

ACGUITng the agricutture fields after paging  dyke m whies RIOVISIUN of HDPEALDPE finer |
| BoIgensation 1o tne farmens, and () 1y 19 been made tC Lruvent the possibility of
. felds shouid not pe used for cuttivation i COBRLEMINGLGN of 5o y heavy métals. I

. Lﬂxey are decontanunated,
e “;- As the data provided by BB indicaces | As above clause no.fviy J

contamination of ggi by heavy metals | ‘ - }
! C1ossing (mitg in fespact of Ne, there s gl . _
; feed 1o carry out detaited assessment ior : i
soil somamingtan 10 know the SN {arey
{ and depthy of contamination and then | . 1
peparation of femediation plan through a | ) \ .
o competont orgam'zamn!agency i this finfp, | ) !

Based on guch Study, the pp shouid
Cundertale o O and doag o,

Mitigatuon messyures metuiing -

bintermedaiiting teeanologey ta

decontaminate thye polluted sites and
L PrOvent luthey poltuton from éx:stmg 15t 3 |
L Oykes, | I . f

i

s lvilt) 1 The PP aﬁ&;{ﬁmmeéiam{y undertaks’ the | As per sbove clause (i)
' | Study pat only relating to the contaminpiad | |

; “;/%;%G: :
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sy,

sites, but also the dateils on the éumber of T ' ;
ash uykes and the area covered by ush : !
? tykes, e amount of ash lying in the dyke&s; | )
e volume of offluent ﬂischarﬁau, and '
current status of these dykes should be
made  available for svolving  effective .
| decontamunation strategies,

oo As pp has indhcated iﬁﬁbﬁ@%ﬁéﬁ Pw@sﬂ%m‘;g{?um%on work of &@R’S, ETP,
i dischanie of effluent, the detads of ! STP and IDCT is under progress for meeting
; Foropused  systen  are renuired 0 be  out Zers Liguid Bischarge (ZLD),
provided iy FP of the 12 MLD ETP REOpIOLGL, i
incliding  proposad  R.O. system, | :
Mmanagement of RO reject ad well as ash

ovestlow and 4g fecycling sfrangements. - - , ) I
s — - e = e e
(%) the PP should atsn underteke short and + Sprinktlng of water - n ool and nearby ares

f tong term  studies on health disorders | has bean done 1o supLess the thust !
amony  people lving  within the ; Partcies, ' i
; wontaminagted area, I %
i
xi;  |'The PP snould oreate an Environment C‘.ei{% Erwironmental Eéiifhéégéﬁmmj
exclusively tor Obra TPP, which shall alsp ‘ already been reported m the compliancs :
Huok o the Management of fly agh dumps | report of penod Apnl, 2017 [
P ong menitor decontamination programn e ) ;
1 taninated sies. The cell shouly

] binctutle  ane soologist,  ang LTI

) i uuantiﬁ;/‘n;;c’;mhzain 1St Oh é

wmmhmmmzaksci:-amszfang;m:e:. G318 DLt

Psoirhsr and  one tccupational he lth
it The Head 5 the Ot (ofter of |
ABODOME superioy andg gualficat n;

! =hat diectly report to the Head of the Plant

P who  would  na atcountable " for f
saplemaitaton of enwfqi"smumi

. fregumtgmr;s and socml impact

i wmnmvwmnwwﬁgm?on measures, o

o i

— e - e 1810 « -t
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Avi

{xn) ml Haraessing solar power within the prenuses  Projoct is under construcuon stegeang

« | Bartomy ash shat be putin place.

«
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NI T et T

Ax Sy ,rnizzedw:;ﬁ;is;i;ﬁ;m-gméim% of A ar w.si%owmp W{}'kv has i} s eom;:ieted under |
Lrutes sitall be eurmarked for the capital L8R echeme- j
+ CO8t oF USH during the construction phugo |
- 6 . 1. Ration Kit distrinution for weaker seotion
ot the Project. The CSR budget during the f 7 g COVID-19 R, 10,00 Lakh
£ i~ x
| operational phuse shetl be minimum as per ' 97 SOGety during il

| the ¢sR potey of GOLL Basad on thegoiy- <%, Distibotion of Ration Kit, .M ask and Hang
Btonuine study Lieing carried out by I Sanitizar ' Rs. 20,00 Lakh
Kanpur, = detatiad budgeted credible action

I plan stet be submitted 1o the Ministry, 3. Instattation of Oxygen Plant at District

; Hospitat, Soncbhadra Rs. 19.60 Lakh

*

4. Construction of boundary wall pnd
reaovatien uf GBIC Ghagwal BNoUnting 1o
“He 21.27 lakh

+ 5. 20.07 Crores uner s has bean txansie:rec%
' S, de;i{at{ A et ﬂ;)wmred by’ om !
~onthhiadra as a work ng agency for mult pte
diwetopmam WOIKS 1 aistriot sonebhadrs, {

Vision dmumem specrfyma ;;msgamwe Preim,t is bei*zg constiucted wathin premises 7
plan for the site shall be formulated arud o axisting Therma| Pesvar Plane. {
submtted W the Hegional Office of theg

Mm sty within g X roonths, — i

»-a...i
of the plany tarticudacdly ar availabic ronf pro\usions have been imnade EPC contract, i
Wos LAl te chriaed Rt and stans of Bratus of the worl Sesired shall slss he
Hoplerantsginng mcluding actuul  subrtutted on mplenestation of thig |
eneration. of  gola nower  shall b condition. !
Lhrdtton Siong with m(fyemey monte. g,
Lyt

. ;

'\irm;v e Ltudy o mumattwﬁt‘yandm wy ﬁemgr.:umm;ud:ﬁw.,m ,;1 ymuﬁﬁ;r;&d 0 the

, ety comtants un ppat t be used shall be compliance repor o1 Fariod Apnt 2017, f
«.arrted OB IOUEh B repated natitute g

r< SUls therog! anatyzad YOy two yearing ! ;
repaied owong with mnmtormg - TREOILS,

! ithereaner mechanism for gn in-tugilg

' continuous > onitenng for radio activity ang j
Neuvy matals in comt and fly azh imc{uumg

}

— e L - e Bt ]
Dmine Connvous TERROLING - systery 1o Prowsion has been mads in the EPC gontract
Atk ooy MNEnt g ang effiuain | gag Irmptementod dur H the 20nstruction

Stall e slley, aftiitioy,

93
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| i‘:ii;z;lgt}ixxi_m;;y Electrostatic Precipitatare -
(B8P shatl be installed 10 ensyre that
pariculate eimission does  nog 8xtoad
30m@/Nm* ar as wouid be natified by the ¢
Miruste Cvilnohever ig iasaenA&equam thugt |

Cextrantion systam such as cyclonestbay |

Hitters and water spray system’in dusty
areas such a8 in epal handling and agh
handung poims, transfer areas ang ather
vuinerable’ dusty arens shiall be provived
along vt an environment friendly &tud;ge
disposal System,

Construgtion of high sfficiency ESFTS under |

CONBIAUCHON which gl be Capable of
containing PM tevel in flup gas within 30
MENMwhich is well within vaiue netifig by |
MOEFBCC. |

The SO, NG, ang 1 Hg emissions shall nor
IREEA TUU ng/NMT, 100 mg/NM? ang 0.03
RN e ooy

T

fhe speciic water consumption ‘shall not’
TWh ang LBI0 waste water
il e achieved.

HEERNE TRV
.

“ischa

* Ad;-.,:cxu:x-ft, dust oxtracron g;;i&mgwd E”::
| cyclohon g fitiers anifwmer&way Systom
TIRTIT such w8 in coal hand ing

HOWts, tanster areas and other walnerable
LISty 2430 g shall be provided,

TR

FCOC o 0

S—

(238t 5.0 shall be adopted,

A e 3
AL ST, aurface woter Quantity -imel ¢

ol b ondsg by fegutady conduceg

and qe e o red The monite ag
15 LAP I SRIL I T SUOMIted fo M Mini
‘ s . Fuitthe STeNOIIng printy soall
th lop VLT T plang gne trRin gy
£ i the oo o otion of low of ground watar ang
record: tointasinggd, Monitoring £5¢ he Wy
fmetas 1 graund water shall algn L
undertaken and rasults/findings submitreq

I atung with haly yearly maonitoting repor,

YA el dusgnad o
Systen: staly he
tnth
Gl

amn wate, ha:vesmg
Bul in plage withm ‘six !
wiuecly shali comprise of rain wider

s :n.umbu»irupaadépenme. ty

Provision has bheen ma%&h%ﬁassi%
and design of the project 5o that the velue of
503, NO, and Hy do nas exceud 100 mg/Np®
100 mg/NM and 0.03 mg/Nm rESpectively,

Prgw%;mblwwgfﬁo‘égihc ;:axg-r T
consumption within the notified Umi of 2.5

W AMWh ang IR0 Wt i water d;’sr:hargé

lave Been inade, ’

—

F’?&{i‘sim‘ tor ;:56; YR Cust extraction
System has Boeny o adean thy, engmesnng |
and desgn of the Pojest s mplemented *
during the SONSIUCUON Hotivir ey,

‘ Provision of COCof § Ohag been made in the_;
Bngineerng ang qosgn L thy project. :

Project is under ;m;‘szzuf-fsnﬂ:;'éé?s'%«ﬁ"%mu J
Be complipg DI BT yye Ating 0¥ th project
and nplementec ity the COTSTruction
ACtivitiny,

Provision fou ;azn‘w:xter ;,g_,‘,w;;\gg négas"b“égb“ 4
made inthe engineering ang design of the

g
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:

Pangd s gye,

the plant premises ang detailed focord kept | project and implemented during the {

| of the quantity af watar harvestad every year | construction activitias. -
’ i |

S i

WV NG WA Doties inctuding naturai drainuge
S/8ter o the avea shall be disturbed due 1o
sctvitis  associated with the $etling

UoGE atian of tha Power plant,
i

S

'* ! site shall be generated within the sites {to |

e exterd possible) so that natural draimuge
(System of the aren g protected g
inprovey,

. e
vl Ry asa shall be cotlected in dry form nng

+ 1 Storage faciuty (silos) shall pe provided, |
; I Marcury and other heavy metals (4s, He, Cr,
Bboete, slioll be menitored in the battom
Al Ne ety sk be dispoged off in low
[ rog ae,

(Xl No nung vng mis;;g will be Qndgrwt—a:'{éﬁ*& Bl
option for gy Utbzation wathoyt adeguate
g nf arlne with Suitable medis such tiaq
Ao lencnate shall take place at'any poin' o
Ui it cane, the OPLon of nune void filling

A8 10 s nic B, pror detailed stuldy of soil
characlenstios of the mme ares stiall po
undertaker f7001 an NStuLe of ragute - g
Adenusie ooy ining shall be asceraingd by
the State Polluuan Control Boarg g
mplemen ntign done  jn close go.
srdination with tha State Pollution Control

| Board.

“}fugs* Ve s }'{})‘?;i-;'{ar:xy ash {dry or wet) g g
Lo corvoltod such that N sgricultura, or
L2 cultural tang g affected, Damuge

Pl any g shall be tgated and suitphie !
ORS00 providsd Noconsulta g,
»‘.’!Jt;’.; '

(o)

S Paaeh o
¥

Ln'ﬂé}a ns ONsisting of th}'er-: tiers mﬁi
‘pi‘m:zijum of natsy Spoces .ail'émuml
*plent s ad aticugt Som Width shatl be e,
I Whecever 20 m widy, 10t feasible 5 20 1,
Width  shall ge raised  ang adeq@atu

msthonior siat ha submitted to e

Shall be com plied

(el | Adeiiunat soil for levaling of the proposed  Baing complied i the leveting ang grading «1

attivities of the site.

|
Constiuction DFAES i under progress 1
H

Egi}rggt;rg;}heg

Project is under GOnstuchon staga andg this
condition shall be Comphiad un }
'cammiasioning of the grojent.

{
Project ig urndes gunst ";:.mnor; st&gehgnd ;
bravision Tor 1y, grevo el higg alreagly haen 1
made i the DPR ag pUr condition of go, !

95



EY
96

.

Minist v, Troe dens
2500 por ha with survivat rate not less that ©
| B0% ‘

o) Green bel shall aiso he dwaic;xeq around |
the Ash pond over and-above the Grean belt

draund the ptant boundary,

f

- E— * et
The pouet praponenst ghall formutan B

vell s Sorpoate Brvirpnment Polioy ang’
tidentily and desipnote responsibie officers
Fat att fovels ot his twerarchy for ensuring
s wthigronge o thib pobcy and compliance
o with the  conditions stipulsted 8 this
} Clearance letter and other applicables:
i envieanmentid taws nng regulations.

|
!

a4 A

1
H

.
*

C3R schemes wentifice imuzéd.;s&éssg‘u;;i
shall Ly implemented in consultation ;with
the wllages Panchavat and the District
Adminisizinon Starting  from  the
fevel armentof proge st wselt, Az partof S
femdication of oo amployssle

*evntunt employmens iy, o
Boojest afty
shale |

x¥ 'Ad;

|
f

B

{80y
yith e
Briaing relevant Laeng
o antterswkan Company 5 a4
4 velget forsonmmg g

actinvaties  apf

prove? Gt

develoo nam neome
REABEIg tograma ars,

g | Fer g e
i LS G
Feomn e

and benodig mammrmg& TSR
T8 ran vittee o asovial atga
T stitable credibie pxbarng,
HEENL shull be appointed, CBR activilies
shallt ulso be evalyated by an independont
wrlernal opency. Thig evaluation shall be
P both cone i ent nne freat,

|
f

¥ 8 Ceneral Gonditons

.

SR 1071 G303 shal Lz

et

” provided for fut, 1

Y D recuned,

: (e

| The y
[ preser e
CH O L
1

sHiverg COMtONTIGE te e

standurds only shal be arg
o refused within the nisng,

ty shail not be ?égé than

—

- .,,A.._.».M..,,_.mg

Shallbe implomented.

Company has formulated Corporate
Environmentat Policy ut HO leve, anda
zommittee has also been Sonstituted st -
Obra Project teivel vitle OM No: |
49241CGM1W¢11833-136 Dr. 30.04.2016
which has already been teporisd in the
complance report of period April, 2017 for
ensuring adherenase to the sohiey pngd
comphange vath the Sunditipns stputated in
the BL.

PR—

Shsli be c;?:;;;iied.

Shail b2 corpbier —7
%

1

o

Provision of space 5. 1630 s seen mada,

Lonstuyction ol ETR ;s_:{muer pre
Arrangenients snal

Jgress,
“ made n cotony area.

e |
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W o ﬁﬁéﬁd&ﬁ@sw 5%3?9:3?

96

Arranisements shall be mads that effluents
; and siorm water do not get mixed,

- T~

H

. N I

A m@:gge treatment plant shall be provided construction of §7p '#wgi:éegé completed end

(as applicante} nnd the treated sewags shall
| be used for taming greenbelt/plantation,

STP 5 operationai in colony arga. !

Construction of STP in pant area is under |
progress. ;

measures  shall ba
f,,nrc:wc [
RIMMZC spontaneous tires conl yarg,
} us;zacm&y.ﬁuring BLTNMEr Sennon. Copy of
these mensures wil fyll details along with
focaton plant lavent shal be submitied 10
the Muvstry 5 wall ae 1o the Regional Offige
ot thi M ‘- T
Storage I litiey o éuxii“iafy tiqiud of:z?;
sueh s Ll’)QfHF(‘}iLf’HS shall be made in
e plant ares i consultation  wath
Depute o of " eptosves, Nagpey: Sulpne
conte Uit el will not eécmﬁ
CB%. L usaster Management plan shall be
Breparcd womeet any aventuality in case of
81t Bcident taking place due to storage of
O, - :

-

i

iRt 5
Do He dovers angd other contrag

SR g consiuetion phase

No s el nmmvm 5,*’ from turbines s’aéa'zf
{ be g Pl that thew nae i the
YOTK Tone shalt be bronted ra 85 UBA)} frony

1 souwce For Peoie wiking in tie figh nuise

{Bres, requisite e onal gquipment ke
earplues/ corufta vl ghail be roviged,
P Workers o aged 0 onoisy argas )SSSC_}”} as
Uk 16 a0 compressors are sn'ali e
exanumed  t0 maintain
recard wngt for trentrnerit for
Fary hearng togs ictuding shifung to ran.
, Notsyd i 8% G08Y A eas

5L ST CTORETY
audioner

I"tg%_'gui Peoatonng g ;:ﬁﬁ;(;bt m;“grc}wm
fevar o Hrtur ot 80, Niix, P
PPMy a0 Fle siad e carred out ;oo
#rio Foote ods manmia Hed Loar '
| By stag thaese

e found 1g eXGool

T

Project is under construction stage and shall

W the plant e W chack’ . be acmp&uedan_mmmasmam g ofthe }

projest.

{
Project is undey constiuction stage and shali |
he compliod on camimissioning of the

project.

First and aang santationarg ngemant m?mé
odrveres ang other com AWorkers have been
made sl work site

Shall be mplemegag ‘

Shall be impleme e

97
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Y e sirdae ::! {itnt met;f‘%mfm;;;;;u*
* provided rmnediat, fy,
Inelocaton ufmf:: manitoring stations ang
r equency of monntoring shall be decided in

mieasc ey snnll

g m}nsmta%smz with SPOR, Periodic- reports

1 shalt be submutied to the Regionsi Office of
. the Mum{ﬁy The dats shell alse M put on
e website of the (e npany

8 Ash vé:’%&:wtezd ":a:‘c;ﬁw
i of gperation, Stutus
of impiemantauon shall be raported o the |
Regiunal Office of the Ministry tims !o tine.

[ Uiz an o 000,

e ede i

| %‘me i had he :‘*mmthé hausing{ od B
WOHSTrGUnN labor as apphcz;i;e&}’wimin

e o gri g Teeessary frastraeling

no BOS Lle as fuel top Coakmg,
mobide tonars, mobug STP, safe drngk ng

wates aedlest heain cate, creche gic, The

Lis iy beovovha form o tenipacary
st o 0C removed after the
cormyplotion of the Projest. )

The B LSRNt shiatd atdvortise i gt
brast L n e PWRDANQO. wiCely
SO Yo Ly e L @ronand the et

pung ot which shell be in the vernaedar

Flanguare at tihw locally concerned withun

FaBve s fron the date of s clesrance

[ tewe: foraing that the project has boen

Yoy “tviconiental clearance a.rw
TOPK Sf elhuranee etter are aviulinble vat
the Erata Bollution
Ooon sunitiee and

Contrp!
My w80 be seon gt

EG! U i MolFacy at

¥

A ;:3; thi Sleian « fetter shyl: be san.
By the o apone: s meemet Panchyiat,
¢ Lita Parisha i Moaie ;i«Cmpormmr}, uthan
; foeal 104y and e 1 ~at NGO, i any, fram
WROHE S o stingg /u,prewnw;mns Hoany,
; Nabe reCgvagd Winle m@cassmg the
vopesdl The clegrunce latter shal be
00 thy vt af the Campany by the
TROfne sy

wBe:ng csinmied_

Prigjact 1s wgigr nmstrur tion stam Ww
utihization of 100 Ry ash shell e made after
Commissionng as per condition of EC.

T S et s e

H
. i
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